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	2.3    Branch Level Customer Service Committees 
	 
	7.1   Banking hours / working days of bank branches  
	 
	12.2.3   Issue of Duplicate Demand Draft 
	 
	15.4   Dealing with incidents of frequent dishonour of  
	          cheques of value ` 1 crore and above                                                                                                                


	18.1 Allotment of Lockers 
	 
	18.1.1   Linking of Allotment of Lockers to placement of Fixed Deposits 
	 
	18.1.2   Fixed Deposit as Security for Lockers 
	18.1.3   Wait List of Lockers 
	 
	18.1.4   Providing a copy of the agreement 
	 
	Banks should give a copy of the agreement regarding operation of the locker to the locker-hirer at the time of allotment of the locker. 

	 
	18.2 Security aspects relating to Safe Deposit Lockers 
	 
	18.2.1  Operations of Safe Deposit Vaults/Lockers 
	 
	18.2.2  Customer due diligence for allotment of lockers /  
	 Measures relating to lockers which have remained unoperated 
	 


	18.3  Embossing identification code 
	Banks should ensure that identification Code of the bank / branch is embossed on all the locker keys with a view to facilitate Authorities in identifying the ownership of the locker keys. 
	19.8  Customer Guidance and Publicity Educating Customers  
	         on the Benefits of nomination / survivorship clause  
	 
	21.  Access to the safe deposit lockers / Return of safe custody articles to Survivor(s) / Nominee(s) / Legal heir(s) 
	21.1.1 If the sole locker hirer nominates a person, banks should give to such nominee access of the locker and liberty to remove the contents of the locker in the event of the death of the sole locker hirer. In case the locker was hired jointly with the instructions to operate it under joint signatures, and the locker hirer(s) nominates person(s), in the event of death of any of the locker hirers, the bank should give access of the locker and the liberty to remove the contents jointly to the survivor(s) and the nominee(s). In case the locker was hired jointly with survivorship clause and the hirers instructed that the access of the locker should be given over to "either or survivor", "anyone or survivor" or "former or survivor" or according to any other survivorship clause, banks should follow the mandate in the event of the death of one or more of the locker-hirers.  
	 
	(a) Bank should exercise due care and caution in establishing the identity of the survivor(s) / nominee(s) and the fact of death of the locker hirer by obtaining appropriate documentary evidence; 
	 
	(b) Banks should make diligent effort to find out if there is any order from a competent court restraining the bank from giving access to the locker of the deceased; and 
	 
	(c) Banks should make it clear to the survivor(s) / nominee(s) that access to locker / safe custody articles is given to them only as a trustee of the legal heirs of the deceased locker hirer i.e., such access given to him shall not affect the right or claim which any person may have against the survivor(s) / nominee(s) to whom the access is given. Similar procedure should be followed for return of articles placed in the safe custody of the bank. Banks should note that the facility of nomination is not available in case of deposit of safe custody articles by more than one person. 

	 
	21.1.3 Banks should note that since the access given to the survivor(s) / nominee(s), subject to the foregoing conditions, would constitute a full discharge of the bank's liability, insistence on production of legal representation is superfluous and unwarranted and only serves to cause entirely avoidable inconvenience to the survivor(s) / nominee(s) and would, therefore, invite serious supervisory disapproval. In such case, therefore, while giving access to the survivor(s) / nominee(s) of the deceased locker hirer / depositor of the safe custody articles, the banks should desist from insisting on production of succession certificate, letter of administration or probate, etc., or obtain any bond of indemnity or surety from the survivor(s)/nominee(s). 
	 
	21.2 Access to the safe deposit lockers / return of safe custody articles (without survivor/nominee clause)  
	 
	21.3.3.  Further, in case the nominee(s) / survivor(s) / legal heir(s) wishes to continue with the locker, banks may enter into a fresh contract with nominee(s) / survivor(s) / legal heir(s) and also adhere to KYC norms in respect of the nominee(s) / legal heir(s).  

	21.5 Customer guidance and publicity 
	Banks should place on their websites the instructions along with the policies / procedures put in place for giving access of the locker / safe custody articles to the nominee(s) / survivor(s) / Legal Heir(s) of the deceased locker hirer / depositor of the safe custody articles. Further, a printed copy of the same should also be given to the nominee(s) / survivor(s) / Legal Heir(s) whenever a claim is received from them. 
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